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 rice.  Orissa  is  now  facing  scarcity  of
 rice  due  to  short  supply  by  the  Union
 Government.  The  open  market  price
 of  rice  has  incrzased  tremendously.
 For  the  last  three  months,  there  is  ab-
 solutely  no  supply  of  rice  to  the  State.
 Although  the  Crissa  Government  has
 been  requesting  for  release  of  more
 quantity  of  ‘ice,  yet  their  request  has
 not  received  the  dus  attention.

 The  minimum  requirement  of  rice
 of  the  State  is  45  MT  per  month  but
 it  is  not  being  supplied  by  the  Union
 Government.  Hence,  I  request  that  the
 Government  should  take  immediate
 steps  for  release  of  more  rice  as  per
 requirement  of  the  State.

 [Translation]

 SHRI  SATYA  PAL  SINGH  YA-
 DAV  (Shahjahanpur):  Mr.  Speaker,
 Sir,  Central  Government  has  imposed
 ban  on  issuing  licences  for  fire-arms
 in  Uttar  Pradesh  for  the  last  ten  yeais
 as  a  result  of  which  number  of  ille-
 gal  arms  and  ammunition  is  on  the
 increase  and  every  one  is  feeling  inse-
 cure.  For  the  last  ten  years  no  cre,
 whether  he  is  a  politician  or  a  social
 worker,  has  been  issued  licence.  Con-
 sequently,  incidences  of  dacoities,
 murders,  terrorism  etc.  are  on  the  in-
 crease.  Everyone  is  feeling  insecure.
 Licences  are  being  issued  in  all  the
 States  adjoining  Uttar  Pradesh  such  as
 Bihar,  Punjab,  Haryana  etc.,  but  there
 is  a  ban  in  Uttar  Pradesh  on  licences
 for  fire-arms.  Uttar  Pradesh  Govern-
 ment  has  withdrawn  our  body-guards.
 Even  the  body-guards  provided  to  the
 politicians  have  been  withdrawn.  Ws
 are  feeling  ourselves  insecure.

 Mr.  Speaker,  Sir,  therefore,  througt
 you  I  request  the  Government  to  lift
 this  ban  and  withdraw  the  notifica-
 tion,  under  which  licences  for  fire-arms
 were  banned.  In  this  regard  Uttar  Pra-
 desh  Government  has  already  written
 a  letter  to  the  Central  Government.  I
 reqvest  the  Government  to  lift  the
 ban  on  issuing  licences  for  fire-arms,
 which  was  imposed  10  years  ago  in
 Uttar  Pradesh.
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 [English]
 SHRIMATI  MALINI  BHATTA-

 CHARYA  (Jadavpur):  Sir,  we  have
 been  raising  for  a  long  time,  both  in-
 side  and  outside  the  Parliament,  about
 the  matter  of  widespread  attacks  upon.
 the  women  in  Tripura.  The  ir:bal
 women,  the  Scheduled  Castes  women
 and  the  poor  peasant  women  are  being
 murdered  and  raped  everyday  and
 they  are  being  deprived  of  their  means
 of  subsistence  because  they  are  being
 forced  to  leave  their  villages  every-
 where  in  Tripura.  Now  Sir,  we  have
 been  coming  up  with  this  point  time
 and  again  and  we  have  reason  to  be-
 lieve  that-the  inactivity  of  the  policz
 in  this  respect  is  the  result  of  the  col-
 lusion  of  the  ruling  party  in  Tripara.
 The  ruling  party  is  using  such  attacks
 upon  women  as  an  instrument  of  puii-
 tical  terror.  That  is  why,  the  police  is
 remaining  inactive.  And  today,  a  dele-
 gation  of  women  have  gone  to  the
 office  of  the  MP  from  Tripura,  hon.
 Sontosh  Mohan  Dev  to  demand  justice
 for  the  women  of  Tripura.  Sir,  I
 would  like  to  point  out  in  this  connec-
 tion  that  in  reply  to  my  question  today
 on  whether  or  not  the  Naiona:
 Women’s  Commission  is  going  to  be
 implemented,  the  Minister  has  said
 that  no  decision  has  been  taken  as  yet
 on  this  matter.  Now,  if  there  would
 have  been  speedy  implementation  of
 the  National  Women’s  Commission
 Act,  1990,  which  was  passed  in  both
 the  Houses,  then  we  would  not  have
 to  go  to  Shri  Sontosh  Mohan  Dev.
 We  wold  have  certainly  gone  to  the
 National  Women’s  Commission  to  de-
 mand  justice  on  what  is  happening  to
 women  in  Tripura.

 SHRIMATI  GEETA  MUKHER-
 JEE  (Panskura):  Since  the  Leader  of
 the  House  is  present  here,  both  these
 avestions  should  be  responded  to.  Sir.
 I  appeal  to  you  to  kindly  direct  him
 to  respond  to  both  these  questions.

 SHRIMATI  SUSEELA  GOPALAN
 (Chirayinkil):  Sir.  we  had  given  a
 notice  to  discuss  this  subject  under
 Rule  193  but  no  time  was  given  to
 this  subject.  So,  this  subject  should


